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MR, DEPUTY-SPEAKER: He au‘!r
conUnug his speech when this subject
is taken up next time,

1131 hrs.

—

HALF AN HOUR DISCUSSION

FINANCIAL Assts¥ance ror Mopmmsa-
TION OF POLICE FORCE IN GUJARAT

MR UEPUTY-SPEAKER: The
House will now take up the Half an
Hour Discusaion.

SHRI P. M. MEHTA (Bhavnagar).
Mr, Deputy-staum. Sir, sometime
back I had seen a press report thatl
the displaced Deputy Home Minister
of Gujarat had disclosed that *he
Government of Gujarit had prepared
a master plan for the modernisatior
of the police force and that they have
forwarded it to the Central Govern-
menl for financial assistance, I
thought that this is a very important
matter and I should seek some infor-
mation from ffie Central Government.
Therefore, I gave notice of my ques-
tion. But the answer does nct give
any information nothing comes out
from the answer. That is why 1 am
ralging this half an hour discussion.

Though the discussion relates to the
modernisaffon of the palice force of
Gujarat, the issue involved is much
larger and concerns all the States.
The question is whether the time has
not come when the police force re-
quires immediate modermsation and
overhauling. It has been reported
on various occasions in the press that
several States like Bihar, Assam and
Maharashtra are considering this im-
portant préblem. It is unfortunate

that the Government of India is in-

different to this basic problem, the
solution of which is very essential for
maintaining pesce In the country.

What Nas happened recently in
Uttar Pradesh shquld not be forgotten.
It should not be taken as a normai
event er incident. The unrest and
discontént of the police férce in UP
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ultimately resulted in the pohee
mutiny. The civil ‘administration

theie got completcly paralysed and
the popular government broke down
This was because of the careirssness
and negligence on the part of the
State Government and the indiffe-
rent attitude of fhe Union Govern-
ment. The State Government failed
to take the necessary steps ‘o redress
the grievances and remove the dis-
content of the police force in time and
the Uniwn Governmeni also failed to
assist the State Government.

The concept of mdernisation saould
not be a narrow or limited one. The
supply of modern equipments should
not be the only concept of moderni-
sation of the police force. The con-
cept should be much broader and
wider and should cover the humane
aspect of the problem of the police
farce.

Therefore, a new comprehensive
approach to the working of the en-
tire police force is required. The
Union Government should evolve a
mode] master plan covering the mod-
ernisation inclusive of human aspects
of the police force problems.

One Poli~e Commission has ccme to
some interesting conclusions. I would _
like to refer to it because these ob-
servations are of such nature that
will apply to the State of Gujarat
very much today. ] quote the obser-
vations as reported by the National
Herlad dated 26th May, 1972, It says

“The U.P. Police Commission, ...
has come to the “irresistible” con-
clusiop that “concealment of crime
has been indulged in on an exien-
sive scale” in the State.

The Commigsion observes thai tha
crime statistics since Independence
“bear on their fact marks of un-
reality. 1ndeed, they run contrary
to the experience of everybody, and
their unreality does not need. mlf?

re "
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Adequate number of different types
of vehicles is a basic requirement for
the efficient working of the police de-

sion of cold drinking water
rary are nol luxuries today
pre-conditio 15 to the po

be the Union Government’s assistance
for implementation of this Master
Plan, whether the Government of
India propose to evolve any uniform
minimum stzndard and propose to
prepare the model Master Plan, and
what action Government propose to
take on niatlers like commumication

cameras end wireless equipment,
number of policemen per »q. km. and
populetion, adequate machinery to
mﬂbmmphh‘hmdw

dw scdlés and dearness

(H.A.H, Dis)

.will be o:.'-l: (l). (b), (), (d)

I shall be cxtremely brief.

Since independence we ha
finding that the palice ha
an incressingly larger role
with various public agita
monstrations, etc. All kinds of
blems arise and the police are
in the picture. Therefore, how
public expect the polive to
and what is it that Guva-ment
to do in terms of modernisation which
will enable the police force to behave
in such a way that they really fit in
with the modern conditions? There-
fore. My questions are; what exact-
ly is meant by ‘modernisation
financial assistance, for what?
from salary structure, service condi-
tions and security of service, housing
and medical facilities to the Police

E’::
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" money will be required even to train

b1

the instructors” How will the Police
behave in terms of public co-opera-
tion? After all, they have to imple-
ment and enforce the law. They
must see that law 1s not merely an
mstiument of covicon .but 1t 18 also
an instrument for sceking co-opera-
fion from the people How are they
equipped to seek moie co-operation
from the people?” Is our Policeman
also, wn terms of mogdernisation, go-
ing to be tramned and equpped n as
far as he will be able to show him-
self up as a frend and guide to the
people? In London, the London bobby
1s well-known as a friend and guide
Why not our Policemen behave in
the same way” About humanitanan
conditions, how much money 1s go-
ing to be spent in terms of making
the Police also being treated as a
humanitarian lot? 1 will onlv give
one illustration to prove my pomt
and sit down Adcquate money 1s
not spent by the Central and the State
Governments in  this regard For
exumple, when election takes place
for the Lok Sabha o~ for the Assemb-
lv, counting takes plare for hours 1
know, for I have recent personal ex-
perience When counting of votes for
the Parliamentary election in which
1 was a candidate took place 1t went
on for hours and everybody including
the counting officers were given fea

#nd other refreshments But the
T'nlicemen who were standing on
duty for hours together were not

given anything' When I asked the
Magistrate on duty as to why should
they not be given refreshments also,
the reply was that there was no pro-
vision for 1t Is it that a rpecial
law it required to enable the autho-
rities to provide tea and rcfreshment.
to the Policemen on duty when such
refreshmenf(s are already given o all
other officers” T want to know whe-
ther you are not going to spend
money for modemisut{on and for all
thése things? :
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ot W wxowr (avfY) - <eate
agrew, & gg T wigen § fie gaAre W
X gfvrer grar T & wTRfew & fore
< fad ok &, 9w @ ¥ fawy @
RN E 1 Tl AFev 1972
amAT T wrE Y AwA Y7

MR DEPUTY-SPEAKER: Look
hure, we are not discussing “Police
modernisation’ The question 18
whether the Government of Gujarat
has submitted 4 scheme to the Go-
vernment of India and whether the
Government of Gujarat has asked for
financial assistance from the Govern-
ment of India is the question. We
are not discussing about the police
orginisation of the whole country.

MR M C DAGA' The question
1~ not only that The question is
how to modernise the police

MR DEPUTY-SPEAKER  Order,
please 1 will read out. ‘Financial
assistance for moderrusation of the
Police force in Gujarat'—this 15 the
subject

SHRI M C DAGA: How to

modernise it?
MR DEPUTY-SPEAKER:
miake your questions shortly
A wm wz orm gfew 7 &¥wA 109
Yo wTre e ¥ agA fort WA et
gt 9T S &4y fawwr P oqoA
7 qfm & g W wmm fed
o § 39 X A e aTEE AR
71 t—fem frordz #faw & wafawem
rT 39

Please

7T qATT —109 ¥ wAw few
amm qamagfemafea § W
ST T fawer R

164 ¥ Wy nfadewe dediz O
e wEo WIvo qfwm awl ¥, feed
s ifada & wv ot e gwe wilo
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HEo §ITe ¥ WA !? wWa ﬂ'l'q‘l‘
Y oy s el gfee 50 &ve qgA
Hrgfera d, ot gfer vt 2, ¥uw
T A, @R EE FR W A
wr T &)

oft gwa wx wOHY () IIEAR
wgeT, aw g v ¥ g wd
e Srag et g e fvw T Ay
ad s b1 afe wigw o’ e aud
7T § & Jwet fadvww @1 wdarETAr
g

At am —ax ok fedt gz
wre Zr § Wi e s gfee &
g § A et & A T ¥ aferrd
wrRw A § f5 el e | et s
M T A awad gfem ae g AR g,
wrRWIA AT g7 A wod § 1 o s
fear &, 98 97 ¥w wam =gy

a At g e wAei aet A dm ¥ ow
wqﬂgitﬁsgfm%!‘ttﬁﬁwfﬂn
T o wiawre g & 1 Gy Foafer F sy
1 0 fie=w &Y awearay Y ag fem & avod
%¢ 1 & wror woer & wrd wwn g e
gfre ® vl ghvar T o wfawre
fiear w1 gferw & fed a0
AT Ty, I wwa way frafi dar gk @
d et gfere #F sk g€ o wrdy ghar
¥ A gl awn g, e
frar e quor i I TR @
T & fag vk wgww oy o, fe &
o et gfreed e & oo
o FYHE |

ury ol gk g & s I A
W T R —T QT I A
frag Aifed | v Fmwqwe ke
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Fa7 1000 TG & H7 A FA1 AP
gfe e g ard &1 A<y faverw 8 e ==

¥ wzE #f @M W w1
= FTeor ot § f 3 oy wrwer I
v oAt %0 & fis g w7 qara
&Y &% | 77 I B faers ardy awd
gfre ez g, foma dd@ R, <@ @ &
JTa A1 ®v9 §, Afaw 39 A I aeataw
Farer &, 39 92 fasr far sy wfgw

THYH, TAAA Ted F2W, IAT
SR, & AT WA A TH GHT X A
& 9= I awedr A Wt ad gk
£ 1 47 A welt Y w1 ¢ v Wiy
foar av, faw o qury fzar e aret
arifiwfaad wfgs fomd € @
qETTH AEAT FY WA § wEo v |
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): Mr. Deputy
Speaker, Sir, in spite of your repeat-
ed warnings that the discussion was
going beyond the scope of the sub-
ject which had been raised in the
Half-an-our Discussion, Members
have raised several points which are
really speaking outside the purview
of this discussion. This is not a gene-
ral! debate on the police and it can-
not be also a general debate on the
Gujarat police because police is a
State subject. And, any questions
pertaiming to Gujarat have to be
asked in the Gujarat Assembly.
Questions of the kind which Mr. Daga
put are eminenfly suited for the
Gujarat Assembly and if Gujarat
Assembly Members get hold of these
questions they will be benefited.

SHRI M. C. DAGA: The Report
has been submitted by the Govern-
ment to you.

SHRI K. C. PANT: There is no
report. There is a master plan for
the development of police force. It
does not contain how many people
have been arrested and challanged
etc., etc. 1 am only saving that you
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would be doing & service if the ques-
tion is passed on to the Gujarat
M.L.As.

Then, Mr. Kachwai said that the

Inspeciors are appointed by

e Congressmen, This kind of base-

less remark is not going to throw any
light on this complicated subject,

The questions raised by Shri Mehta
1s limited in scope. But, 1 would
like to assure him that even while I
shall confine myself to his State, 1
shall give him the details which he
has asked for in relation to the All
India picture as well as Gujarat. He
asked about the modernwation of
police force and wanted {o know if
the time had not come to modernise
the police force in the while coun-
try. He stated gratuitously that the
Government of India was indifferent.
This was rather uncalled for. If he
had cared to study the problem he
would have seen that even though
police is a State subject the Govern-
ment of India has been helping all
the State Governments in the matter
of modernisation of their police
forces,

SHRI P. M. MEHTA: My observa-
tion was derived from the answer
given by the Deputy Minister for
Home Affairs to my question. That
is my clarification on 1it.

SHRI K. C, PANT: You know
every question, when it 1s answered,
we give other answers. [ am sure
you are aware of the attempt made
during the last few years in assisting
the States in modernisation of the
police forces. There agamn, he says
that the concept of modernisation
should not be very narrow and that
it should ecover the human aspect.

Now, this is a subject which, of
course, has many ramifications and
training is Involved. This is & sub-
ject which comes directly within the
purview of the States. If the Stata
Goverpment wants, we do help them
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in the matter of providing necessary
facilities like providing the policemen
with houses. I shall give you some
details subsequently,

Then, Sir, he wanted us to prepare
a master plan. We cannot prepare
such a master plan. It is for the
State Governmenis ic prepare the
master plan. We have asked them to
prepare their master plans and in
fact, after we recsive them, subject
to the utilisation of funds that have
been given to them in the past, we
shall make fresh allocations to them
So, we feel that, in this matter, the
State Governments are in the best
position to know exactly how they
would like their police forces to de-
velop what their peculiar problems
or what the pecuhar features of their
developmental programmes should be
For instance, in M.P. to which Shn
Kachwai just referred—he referred to
the dacoity problems—there 1s a da-
coity problem This problem, il
recently, was one of the big problems
The police force had to be, particu-
larly, tailored to meet that kind of
problem in one area of MP. We

would do it knowing the require-
ments of the State.
Now, Shri Mavalankar raised the

point of salaries etc, etc. in passing.
7 would only remind him that the
salaries and other facilities or per-
quisities to policemen are matters for
the State Gdvernments to decide. He
also referred to the social and psy-
chological problems. That is a big
problem. T will not be able to deal
with it in a few minutes. But, I
accept its importance and I would
like to tell him that one of the im-
portant committees which has been
set up recently is the Committee of
Police Training. That was because
we felt that the outlovk of the police-
men, their attitude to the general
public, their attitude to agitations etc.
and their sntire approaches should
be in consomance with democra-
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tic structure and in consonance with
our changing socic-economie situa-
tion.

Bo, we appointed a well known
socielogist, Prof, M. 5. Goray to be
the chairman of this committee, This
committee has submitted its report,
and we would like to implement the
recommendations as and when they
are processed. We are not waiting
till the end so that all are process-
ed, but as they are processed, we are
implementing them. So, I accept the
point, and this is what we have con-
cretely done in that directjon,

18 hrs. X

SHRTI M. RAM GOPAL REDDY
(Nizamabad): What about unions of
policemen?

SHRI K. C. PANT: Some Slate
Governments are allowing some kinds
of unions, usually with constitutions
which are approved of by the State
Governments themselves So, this
again differs from Statc to State and
there is no uniform situation today

Regarding modernisation, the sche-
me that we have at the Centre was
stanted in 1068-70. This scheme 1s
on the basis of 75 per cent loan and
25 per cent grant-in-aid, and 1t was
Lo give an impetus to the Stiates in
the direction of modernisation of their
police forces and in respect of ex-
penditure of a non-recurring nature
on items, some of which were men-
tioned here, but some of which I
can elaborate also, like data-proces-
sing machines for crime records and
so on, buildings and equipment for
forensic science laboratories, equip-
ment for fingerprint bureaux, equip-
ment for centres for examination of
qQuestioned documents, wireless equip-
ment, communication facilities equip-
ment for training institutions, and
mobility, that is, provision of vehicles
ete. I have had occasion to place
thix befare the House in the past also.
1 would like to repeat that this sche-
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md has been functioning now for
three or four years, and within the
limitation of resources, we have tri-
ed to be helpful to all the States.

The areas which I have mentioned
just now are specific and are design-
ed mainly to improve the mobility
and communication of the police
forces and to modernise it in its sci-
entific and technological capability,
This, in short, is the objective.

The Gujarat Government has al-
ready been allotted a sum of Rs.
84.75 lakhs under this scheme, includ-
ing allocations for 1973-74, but since
we have not received a report on
the utilisation of past allocations, we
have not yet released the current
years allocation of Ra. 32 lakhs.

SHRI P. M. MEHTA: Now, he will
get the report because the in-fightirig
is over and a very able and adminis-
tratively ~apable Chief Minister has
taken over,

SHR! K. C. PANT: I am glad that
that the Chief Minister hag so many
admurers., But admirations from un-
expected quarters makes me suspici-
ous,

This is the broad outling of past
assistance, and the current year's
assistance, subject to our geiting the
utilisation certificate, would be Rs.
32 lakhs. Durning the current finan-
cial year, the total budget allocation
was Rs. 8 crores. But due to finan-
cial stringency, this year, a cut has
been applied by the Ministry of
Finance, and I understand that this
year we shaill only get Rs. 6.5 crores
for this scheme, But I may tell my
hon, friends that as far as my recoll-
ection gocs, the allocation has been
increased generously by the Ministry
of Finance in the last few years; it
used to be Rs. 1 crore, but it was
raised to Rs. 7 crores, and during the
last two or three years, it was Rs
7 crores and then Rs. 8 crores ete.
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and now if they apply the cut in the
present siringency, I cannot reslly

complain

But seeing the necessity, I wish
we could get more funds and utilise
these funds well, I am sure the States
would take full advantage of these
funds But seeing the present situ-
ation, we cannoil really press for
more than the Ministry of Finance
will allow

I have already indicated the figure
of Rs 32 lakhs Apart from the
financial asmistance referred to above,
the Central Government procure
jeeps for State Governments They
arrange supphes of wireless equip-
ment for communication purposes
They also mmport certam sophistica-
ted 1tems for the State forensic sci-
ence laboratories The value of the
articles made available to the Go-
vernment of Guwarat till 31t March,
1073 are 40 jeeps costing Rs 95 lakhs,
wireless equipment of the value of
Rs 18 lakhs, equipment for the State
forensic science laboratory Rs 33
lmkhs During 1073-74, i1t 1s intended
to procure for the Government of
Gujarat 34 jeeps and wireless equip-
ment worth Rs 15 lakhs The pay-
ment for this 15 of course to be made
out of the amount available under
the modernisation scheme

As for the Master Plan to which
reference was made by Shr1 Mehta
when the States were asked to pre-
pare these Master plans, 1t was
really to help them take a total
view of their developmental plans
But so far as the Centre is concerned,
it was made clear to them that we
canppt assist for recurring expen-
diture, 1t would have to be non-re-
curring expenditure which fits nto
the overall scheme that I already
mentioned

Seecondly, Central assistance should
be used by the State Governments
only for the purchase of new equip-
ment not already available within the
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State police snd should not be diver-
ted for the purchase of squipment in
replacement of exwsting equipment
Otherwise, the whole process of
modernisation would be slowed down
and obsolescence would increase

Then these . pmmary responsibility,
as I mentioned earlier, for equipping
the police force in various States 1s
that of the State Governments There-
fore, we advise State Governments
that while we would make this money
available, they should not reduce the
allocationg in their own budgets
Otherwise, the purpose of the total
amount being spent on modernisation
of the police forces and of providing
facilities to policemen etc would be
Jost We would be paying on some-
thing, they would be scaling down
their allocations and the net result
would be that the total amount would
be less by so much This 13 a burden
which the State Governments would
also have to bear

SHRI P G MAVALANKAR: Is
Central assistance based on a fixed
percentage or does it go by the ment
of each Stale's master plan®

SHRI K C PANT The Master
plan s 4 recent innovatien In the
past we have roughly divided the
amounts I have got the total amount
for each State I have given 1t to
Parliament alsp in the past Now
we go on how much they have been
able to spend, which iz a very good
criterion The State Government has
to ensure that all the equipment re-
celved or procured by them by avail-
ing of Central assistance under the
modernisation scheme 13 properly
utilised within time

These are the conditions broadly,
it you call them conditions, or advice,
if you like, which we gave to State



345 Modernisation of SRAVANA 12, 1895 (SAKA) Gujarat Police 346

whish we have been giving in the
past,, ‘But that would be subject to
the availability of resources.

The Maaster Plan submitted by the
Government of Gujarat was estimat-
ed to cost about Re. 2 crores. Now
it includes provision for various
itemg. I need not go into details.
But it did not contain -provision for
certain items which we thought were
important and we had advised the
State Government that they should
also include these items within their
scheme so that if these items fell
within the purview of our moderni-
sation scheme, we could help Guja-
rat so much more,

Therefore our attitude is one of
helping the State Governments to
the maximum extent poesible.

ot peae woR - ¥30g TR
R OE  gATT ST &A1 wifge )

of ey ot e ;e gfere T Aa
i ORI R WA, @Y TST ATEIY
FqrEwT AT ! [T e & gfew
2 1w & farss wdar & Srardy
forsardt gard Y s 2 ?

Sir, some reference was made to
the other assistance which has been
given by the Centre. In a general
way, we have taken varicus steps, and
if I outline these steps you will see in
what extent the Centre has created
facilities which are sigmficant not
only for the developmeni of the po-
lice fores and the utilisation of sci-
ence and technology by the Ceniral
police forces but by the State also.
For instance, three forensic science la-
boratories have been set up at Calcut-
ta, Hyderabad and Delhi, and these
assist the States also in the investi-
gation of crime. Offices of the Gov-
ernment Exammner of Questioned Do-
cuments have been established at Cal-
cutta, Hyderabad and Simla. A Bureau
of Police Research and Development
was set up in 1970. Then an Institute
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of Criminclogy and Forensic Sciences
has been established to train the
State police officers, A Directorate of
Police Training has been set up In
the Bureau of Police Research and
Development again to assist the Stateg
in the day-to-day problems of train-
ing the police personnel. This is what
Shri Mavalankar referred to. Stand-
ing Adwvisory Committees c¢n Forensic
Scienzes and various others subjects
of police interests have been set up.
Then, we organise the conferences of
IGPs and DIG (CIDs) every year.
Then, proposals are under considera-
tlon to set up a Central Trafic Ins-
titute to train police personnel in all
aspects of traffic control and also
institutes called Medicc-Legal Insti-
tutes to train medical officers of the
Sln‘l.estc in matters like post-portem,
etc.

Reference was made to the treat-
ment of agitators. Generally speaking,
we always advise the policemen not
to have a confrontation with agitators
to avoid unnecessary use of force, and
to be as polite and courteous as they
can to the leaders of the various po-
litical parties who may be involved.
But in spite of that, sometimes when
viclence takes place then cerfain con-
sequences fcllow. But I think it we
in the House can agree also to see
that that does not happen, then only
the policemen, can discharge their
duties without comung in direct con-
frontation with the agitators. I do
nct think any policemen welcomes a
confrontation but he is sometimes
driven into a position where, in order
to maintain law and order, he has
no option but to get into confrontation
with public men or other agitators
who are in position,

Then, I mention the assistancs given
by the Centire for police housing. It
13 100 per cent lcan assistance and
it is for residential houses for nomn-
gazetteg police personnel in the States.
This was ntroduced in 1056-57 and
initially we expected the States te
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was the basls on‘ which the scheme
was prépared. But later on when we
found the States were having difficul-
ties, we have done away with the
matching fund idea, and so the amount
made available to the States till 31-3-73
under the police housing scheme is
Rs, 50 74 crores. The budget allocation
for 1973-74 is Rs. 43 crores making
a gran! total of Rs. 55.24 ¢rores. This
inzludes a sum of Rs. 21622 lakhs
made available to the Government of
Gujarat till 31-3-1973. The allccation
for Gujarat for 1973-74 is Rs. 30 lakhs,
out of ‘which 50 per cent has already
bren released in favout of the State
Government In splte of that I know
there 18 &4 shortage of police housing
1 am well aware cf the faet, but dif-
ferent States have put in diffcrent deg-
1ees of efforts to resolve this prob-
lem

We can only assist and help the
States in overcoming the prohlem We
cannot Substitute the eHorts of the
States in this direction, This is the
hroad picturé 1 have full details, full
Lreak ups, but 1 do not want to take
up the time of the House In giving
further details

The only pomnt I should make 1s
that whatever we do from here been
however much we try within the
lamitations of the Centre's resources
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to help the States in the moderni-

house will mppreciste the Centre
has not been riggardly in -thiy respect
nﬁdh.CntukuhuhH::::
tive stepa both it respect of

isation of the police forcy smd in
aseisting them in the restiution of the
housing problem in the State, I1I the

other grievances, gemtine and legiti-
mate grievamces, of the police-men
wherever they are without their
having to feel that they are neglected,
without any kind of agitation emins

1817 hrs

The Lok Sabha then sdjourned till
Eleven of the Clock on Monday, Aup-
ust 6, 1973/Sravang 15, 1895 (Sdka)
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